sot according to the rules  You cannot

us
as the second point 1s concerned,
to know Wwhat 15 the Govern
tae hot Mimster s
oa bhus legs, he wants to spell 1t out

SHR] NANI BHATTACHARYA
He has pven a wrong stateinent Tnere s
po roference of Mandal Commussicn  in
words

SHRI ARJUN SINGH  Su, if 1 may
be permutted to say, the procedurc should
be very clearly understood Ihe House at
thus moment, 15, m fact, debating the
Premdent's Address given to thc  jount
Sesmion

In that Address, there s a catecciical
mention about this sabpc' Ir the coure
of the debate 1n this llouse many hon
Members will 'be raming wues connecled
with that In the reply tc the debate, the
hon Pnme Minister will be <lanfying and
saying about thus subject Thit 18 what the
House 15 scized of Now o far 1s the
direction of the Supreme Court v won
cerned, I have already sad that if  the
Supreme Court has given iy direction on
any account thien it 15 our duty to 1eply
to whatever the Supreme Court wants in
that forum und 1n an pproprialc manner
That 15 a1l I can say (Imicruptions

SHRI NIRMAL XAN!l C(HATTER
JEE What 1s the policv of the Govurn
ment ?

SHRI ARJUN SINGH The policy 1s
hgie in the Premdent's Addicss It will be
clanfied in the 1eply 10 the debute on
Presulent's Addros

SHRI NIRMAL KANTI CHATTER-
JEE : In response to the directin: of the
Sepreme Court, the Governmont 15 forced
w make a policy statement Does it not
devolve on the Government to make that
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policy statement first in the Huuse  be-
cause we are 1n sesson 7 That 18 the ques-
tion he has to answer He 1s avosing an
answer to this questisn (Imterruptions)

MR SPEAKER You have made
your point Let us go to the ncxt item
now, namely Papers to be lmd on the
Table

PAPERS | AID ON THE TABLE
1236 hrs
[Engh 1]

Annual Recport of and Review onm the
workine of the Institute of Applied Man-
por t1 Research New Delln  for 1989 90

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION
(SHRI H R BHARDWAJ) Si- I beg
to lay on the Tible

(1) (1) A copy of the Annual Report
(Hind: and Enghsh verwions) of the Ins-
titute of Apphed Manpovwer Research
New Delhn for the vear 1989 90  along
with Audited Accounts

tn) A copy of the Review (Hindi and
English versions) by the Government on
the working of the Institute of  Applied
Manpower Rescarch New il for the
veur 1989 90

[Placed wn Librurs Se. No LT 37 91]

Notifications under the Bureau of Indian

Standards Act 1986 and Annual Report

of and Review on  the working of the

Super Barar the Cooveranve Stores Lid
New Dellu for 1989 90, elc

THE MINISTER OF »1ATE IN THE
MINISTRY OF CIVIL SUPPLILS AND
PUBLIC DISTRIBUTION (SHRI
KAMAIUDDIN AIIMED, Sir, I bep
to lay on the Tabe —

(1) A copy each of the following Not1
ficatons (Hinds and Enghsh  versions)
under section 39 of the Bureau nf Indian
Standards Act, 1986

(1) The Burcan of Indian Standardy
(Terms and Conditiens of Ser-

i vice of Employecs) Amendment
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Regulations, 1991 published in
Noufication No GSR. 204(E)
m Gazette of India dated the
Sth Apnl, 1991

(u) The Bureau of Indian Standards
{Rec,witment to Scientific Cadre?
Amendment Regulauions 1991
published 1n Notihcation No
GSR 205F) in Gazetle of
Indiz dated the Sth Apnl 1991

{m) The Bunuu of Indiayr S.indards

(Recrutment  to I ‘bortory
Technkal JPostst  Amendment
Regulationa, 1991 publishzd n

Nouficahon No GSR 206(E,
in Gazette of India dated the
Sth Apnl 1991

11v) The Bureau of Indian Standard«
(Recrwiment te Admimsiration
Finance ani  Other Posts)
Amendment Regulations 1991
published 11 Notfication N
GS5R 207(k) 1n Tiazetle of
India dated the Sth Apnl 1991

[Placcd in Labrarv Sac No IT SIHH]

(2) (1) A copy of the Annuil Report
(Hindi and Enghsh versions) of
the Supcr Bacar the Coopera
tive Store Limned Newx Dellu
for the year 1989 90 along with
Audited Accounts

(n) A copy of the Review (Hind:
wnd Enghsn  versions) oy the
Government on the working of
the Super Ry the Coopertive
Store Limited New Dellu for
the year 198990

(3) A tement (Hdi and  Fnplsh
versions) showing reasons for delay mn
laying the papers mentioned at (2) above

[Placed in Library dece No LT 39'91]

Atomic Energy (Control of Irradianon of
Food) Rulcs 1990, Nonficatwns wnder
All Indig Services Act, 1951 etc

THE MINISTER OF STATE IN THE
w‘r OF PERSONNEL, PUBLIC
'ANCES, PENSIONS (SHRIMATY
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MARGARET ALVA) Sir, T beg to lay
on the Table

(1) A copy of the Atomc Esmergy
(Control of Irradiation of Food) Rules,
1990 (Hindi and English versions) pub-
hshed 1n Notification No GSR 129 in
Gazette of Indin dated the 2nd  March,
1991 under sub section (4) of section 30
of the Atomue Encrry Act, 1962

(2) A stutement 'Hindi ard  English
veruoms) showing reasons for delay in
Laving the papers mentioned L (1) above.
[Flaced n Iibrary See No LT 40{91)

(3) A wopy each of the followming Noti-
ficabons (Hindi and  Englsh versions)
under sub-section (2) of section 3 of the
Al Indh Scrvices Act 1351 —

(1) The Indian Police Service (Pay)
First Amendment Rules, 1990
published in ™otfication No.
GSR 56 mn Gaozette of India
dated the 26th Junuary, 1991,

(n) The All India S:rvices (Death-
cum Retirement Beneits)
Amendment Rules, 1991 pub-
lished in Nouficauon No GSR.
57 1in Gazette of India dated the
26th Junuary 1991

tm) The All India Scivices  (Death
wum Retircment Benefits)
Second Amendment Rules 1991
published 1n Nouficutio No.
GSR 101 in Gazetts of India
daled the 16th Fkebruary, 1991

(1v) The Indian For=st Service ‘Fixa-
tion of C.dre Strength) (Second)
Amendment Regulations, 1991
published i Notification No
GSR 246 ip Gaunite of India
dated the 13th Apnl, 1991

f1) The Indian Forest Service (Fixa-
tion of Cadie btrength) Amend.
ment Regulations 1991 publish-
ed i Notification No QGSR.
125(B) in Gozette of Incha dated
the 5th March 1991

(v1) The Indian Fores: Service (Pay)
Amendment Rules, 1991  pub.
hshed in Notification No. GS.R,
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-, 126(B) in Gazetle of Judia dated
the 5th March, 1991,

(vi) The Indian Police Scrvice (\Pay)
Second Amendment Rules, 199\
pubhished 1n Notification No.
GS.R. 240(E) in Gazette of
India dated the 26th Apnl, 1991

(viii) The Indian Police Service (Fixa-
tion of Cadre Strangth) Amend-
ment Regulations, 1991 publish-
ed in Notification No. G S R, 365
in Gazctte of India dated the
22nd June, 1991

{ix) The Indian Police Service (Pay)
Third Amendment Rules, 1991
published 1n  Nolficanon  No
G.SR. 366 in Gazctte of India
dated the 22nd Juue, 1991.

[Placed in Library, See No T 4191]

(4) A copy ecach of the followng
papers (Ilindi and Enclith versions) under
sub-section (1) of section 6!9A of the
Compames Act, 1956 -~

{a) (i) A statement regarding Review
by the Government on the work-
i ing of the Uranium Corporation
of India Limited, Singhbhum,

for the year 1989-90,

(1) Annual Report of the Uranium
Corporation of India  Iimited,
Singhbhum, for the year 1989-
90 along with Audited Accounts
and comments of the Comptroller
and Audilor General thereon.

“(by (i) A statement regardmg Review
by the Government on the work-
ing of the Nuclear Power Cor-
poration of India Limited, New
Delhi, for the year 1989-90

[Plnced in Librarv See No LT-42191)

(ii) Annual Report of the WNuclear
Power Corporation of India
Limited, New Delhi. tor the year
1989-90 along with  Audited
Accounts and comments of the
Comptroller and Auditor General
thereon.

(5) Two statements (Hindi and English
versions) showmg rcasons for delay in
taving the papers mentioned at (4) above.

{Placed in Library, $2e No LT-43(91]

(6) (1) A copy of the Annual Report
(Hind: and English versions) of
the Saha Insttute of Nuclear
Physics, (alcut'a, for the vear
1989-90 along with Auancd Ac-
Lounts

(u) A statement (Hind: and English
versions) teguiding Review by
the Governmcent on the working
of the Saha lnstitute of Nuclear
Physics, T4lvutta, for the year
1989-90.

(7) A statement (Ihindi und English
verwons) showing wasons for delay in
laying the papers mentioned at (€) above

[Pleced in Library See No 1LT-4 '91]

(8) (1) A copy of the Annual Report
(Hindi and English versions) ot
the Atomic Energy Education
Society, Bombay, for the year
1989-90 along with Audited Ac-
counts

(u) A statement (Hindi and English
versions) regarding Review by
the Government on the working
of the Atomic Energy Education
Society, Bombay, for the year
1989-90,

(9) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (8) above.

[Placed in Library, See No. LT 45]91]

ANNUAL REPORT OF AND REVIEW

ON THE WORKING OF THE TAN-

NERY AND FOOTWEAR CORPORA-

TION OF INDIA LTD KANPUR FOR
THE YEAR 1989-90 ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI PK.
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THUNGON) : Sir, I beg to lay on the
Table.—

(1) A copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 6i9A of the Com-
pames Act, 1956 —

(1) A statement regarding Review Ly
the Government on the working
of the Tannery and Footwear
Corporation of India Limited,
Kanpur, for the year 19%9-90.

(n) Annual Report of the ‘lamnery
and Footwear Corpoiation of
India Limited, Kanpur, for the
year 1989-80 along with Audited
Acounts and comments of the
Comptroller and Auditor Gene-
ral thereon

(2) A statement (Hindi and Enghsh
veisions) showing acusons for delay im
laving papers mentioned at (1) aboie

|Placed in Library, See No. LT-16,91]

(Intesrupiions)
| famelish}

MR. SPEAKER : 1 have allowed a lot
ol debate on this subject. If you want my
iuling 1 will give my ruling. Please take
your seats. As far uas the directions by
the Supreme Couit aie concerned, the
Hon. Minidter has said that in accnidane
with the directions the replies will be given
to the Supreme Court. As far as the policy
matler 1s concerned, as it stands today, it
i given in the President’s Address and you
can rend that portion of the Presidents
Address which relates to this policy. Now,
if there is any change in the policy, the
Hon. Minister has said, in reply to the de-
bate on the President’s Address the policy
will be spelt out. I think it should be more
than sufficient and we will not carrv «n
the debate on this pomt any more.

tInterruplions)

SHRI NIRMAL KANTI CHATTERJEE
(Dum Dum): The Government has to make
the statement first in the House and then
2602 LSS/91—12
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it shoud go to the Supreme Courl. What is
your ruling on this point ?

MR. SPEAKER : Please do not carry
on like this. There should be a finality;
otherwise if you ask for a ruling I give
my ruling and when I give my ruling you
again say that the ruling should be modi-
fied. Let there be a finality. 1 have said,
as fur as the policy natter is concerned,
it is contained in the President's Address.

(Interruptions)

MR. SPEAKER : I do not know whe-
ther there is any confusion or not. It is
for you to debate; you are all very able
parhumentatians and if there is any (on-
fusion you aie hkely to shed a lot ot light
on that contusion and make it quitz gla-
nng and you can bring it to the notice
of the Government. ! am not sitling oa
judgement over thal. As fur as hiy state-
ment is concerned, my ruling is that
nothing more than this on this point need
be Raid.

Now, matteis under rule 377. Shn Jee-
varathinam .

(Interruptions)

MR. SPEAKER : Ut is not Like this.

You bave asked for the ruling and I
have given it.

I do not appieciate this

(Interruptions)

SHRI SRIKANTA JENA (Cuttack) :
I want to submut one semtence. Giving res-
peet to your ruling, I want 1o submit one
thing.

MR. SPEAKER . No submussion.

SHRI SRIKANTA JENA : There
should be some clar:fications.

MR. SPEAKER . I have already called
Mr. Jeevarathinam What be speaks only
will go on record.

(Interruptions)



